Physical ‘
Munander Gupta vs, Mehmood &yOrs hearing day

05.10.2020 PS: Hari Nagar

Earlier all the matt :
pursuant to the directions issued et:f/ tr\:\;ersonégﬂgulf{?es Ce”‘b'OC
Delhi from time to time amid lock-down. Now, vide %ffi ourt of
no.26/DHC/2020 dated 30.07.2020, District éourts ha\(;:g Erder
dyected to take up all the cases listed before them throSerr:
videoconferencing except the cases wherein evidence is to Se
recorded.
Present: ~ Complainant in person with Ld. Counsel.

Heard. Reply and file perused.

Perusal of reply reveals that FIR No0.569/20 u/s
323/341/506/34 1PC, PS Hari Nagar has been registered.

Therefore, let file be consigned to record room with
direction to Ahlmad to tag the file with the charge sheet as and

when the same is filed.
SHO concerned is also directed to expedite the

investigation and file the challan at the earliest.

(Babiéem/

MM-06/West District
Tis Hazari Courts/Delhi
05.10.2020



State vs. Beant Singh
FIR No0.623/13

PS: Hari Nagar

05.10.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State.

Accused in person with counsel.

Heard. File perused.
No PW is present today.
Let PW Mustafa Tyagi be summoned at his new

address i.e. WZ-19, 1% Floor, Meenakshi Garden, Delhi through

IO/SHO as well as DCP concerned for NDOH and his contact

number be also mentioned on the process.
Put up for PE on 20.10.2020.

Tis Hazari Courts/Delhi
05.10.2020 \



State vs. Amir Chandra 7
FIR N0.446/15

PS: Mundka

05.10.2020
Earlier all the matters were adjourned en-bloc

pursuant 1o the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
Videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.
None for accused.

File perused.
Perusal of file reveals that matter is at the stage of
therefore, matter stands adjourned for

prosecution evidence,
fliice order issued by

09.02.2021 in view of the above mentioned o
Hon'ble High Court of Delhi,

(Babi

MM-06/\Wwe istrict

Tis Hazari Courts/Delhi
05.10.2020




E-FIR N0.014348/19
PS: Mundka
05.10.2020
Earlier all the matters were adjourned en-bloc pursuant
to the directions issued by the Hon'ble High Court of Delhi from time
1o time amid lock-down. Now, vide office order no.26/DHC/2020
dated 30.07.2020, District Courts have been directed to take up all
the cases listed before them through videoconferencing except the
cases wherein evidence is to be recorded.
Present: Ld. APP for State.
None for applicant.

Court is convened through VC (CISCO Webex).

Vide this order, | shall decide the application filed on
behalf of the applicant seeking release of vehicle bearing no.DL9S-
W-8008 on Superdari.

Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing

no.DL9S-W-8008 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having

taken note of the decision of the Hon'ble Supreme Court in
Sunderbhai Ambalal Desai V. State of Gujarat (A.l.R.2003
S.C.638) and Manjeet Singh Vs, State, | am satisfied that this will be
an eminently fit case where the case property i.e. vehicle bearing
no.DL9S-W-8008 can be released to the applicant/registered
owner/rightful owner, subject to execution of security bonds.
Accordingly, let vehicle bearing no.DL9S-W-8008 be released to the
rightful owner after preparing detailed panchnama; taking

photographs of the vehicle; valuation report; a security bond etc.
. The photographs of the vehicle bearing no.DL9S-W-

8008 should be attested by the 10 and countersigned by the
complainant, accused, if any, as well as by the person to whom the

dy is handed over. .
custody The panchnama/photographs/ valuation report etc. be

' ' irected to follow the
iled along with the charge-sheet. 10 Is also f;ilrec \
gl:cessarﬁ safeguards insisted in Sunderbhai Ambalal Desai Vs.
State of Gujarat & Manjeet Singh Vs. State. :

The application stand disposed of accordingly.

Copy of this order be given dasti to theyapplicant.

MM-06/West District
Tis Hazari Courts/Delhi
05.10.2020



b

vs. Devender
i FIR N0.413/2020

pS: Mundka

05.10.2020
Earlier all the matters were adjourned en-bloc pursuant

to the directions issued by the Hon'ble High Court of Delhi from time
to time amid lock-down. Now, vide office order no.26/DHC/2020
dated 30.07.2020, District Courts have been directed to take up all
the cases listed before them through videoconferencing except the

cases wherein evidence is to be recorded.
Present: Ld. APP for State.

Applicant in person.

Court is convened through VC (CISCO Webex).

Vide this order, | shall decide the application filed on
behalf of the applicant seeking release of vehicle bearing no.DL1L-
P-6844 on Superdari.

Heard. Reply perused.

As per reply, documents have been verified and 10 has
no objection, if the vehicle bearing no.DL1L-P-6844 is released to
the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having
iaken note of the decision of the Hon'ble Supreme Court in
Sunderbhai Ambalal Desai V. State of Gujarat (A.1.R.2003
S.C.638) and Manjeet Singh Vs. State, | am satisfied that this will be
an eminently fit case where the case property i.e. vehicle bearing
no.DL1L-P-6844 can be released to the applicant/registered
owner/rightful owner, subject to execution of security bonds.
Accordingly, let vehicle bearing no.DL1L-P-6844 be released to the
rightful owner after preparing detailed panchnama; taking
photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL1L-P-
6844 should be attested by the IO and countersigned by the
complainant, accused, if any, as well as by the person to whom the
custody is handed over.

The panchnama/photographs/ valuation report etc. be
filed along with the charge-sheet. 10 is also directed to follow the
necessary safeguards insisted in Sunderbhai Ambalal Desai Vs.
State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)
MM-06/West District
¥ Courts/Delhi
.10.2020




Physical hearing day
FIR No0.12103/2020
PS: Mundka

05.10.2020

Earlier all the matters were adjourned en—blo_C prSU_ant
to the directions issued by the Hon'ble High Court of Delhi from time
1o time amid lock-down. Now, vide office order no.26/DHC/2020
dated 30.07.2020, District Courts have been directed to take up all
the cases listed before them through videoconferencing except the
cases wherein evidence is to be recorded.

Present: Ld. APP for State.
Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on
behalf of the applicant seeking release of vehicle bearing no.DL4S-
BW-5154 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing
no.DL4S-BW-5154 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having
taken note of the decision of the Hon'ble Supreme Court in
Sunderbhai Ambalal Desai V. State of Gujarat (A.I.R.2003
S.C.638) and Manjeet Singh Vs. State, | am satisfied that this will be
an eminently fit case where the case property i.e. vehicle bearing
no.DL4S-BW-5154 can be released to the applicant/registered
owner/rightful owner, subject to execution of security bonds.
Accordingly, let vehicle bearing no.DL4S-BW-5154 be released to
the rightful owner after preparing detailed panchnama; taking
photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL4S-BW-
5154 should be attested by the 10 and countersigned by the
complainant, accused, if any, as well as by the person to whom the
custody is handed over.

The panchnama/photographs/ valuation report etc. be
filed along with the charge-sheet. 10 is also directed to follow the
necessary safeguards insisted in Sunderbhai Ambalal Desai Vs.
State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of @ccordingly.

Copy of this order be given dasti tgythe applicant,

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

Cop 38
05.10.2020
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State vs. Ajay & Rohit @ Sahil
FIR No0.0039298/19

PS: Mundka

05.10.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been

d to take up all the cases listed before them through

directe
o be

videoconferencing except the cases wherein evidence is t

recorded.

File received back from National Lok Adalat as
unsettied.

Present:  Ld. APP for State.

iO through VC.

Complainant through VC.

Accused persons through VC (whatsapp video call

from their respective villages).

sh. Sanny Garg, Remand Advocate for accused

persons through VC.

Court is convened through VC (CISCO Webex).

It is stated by both the accused persons that they are
on interim bail.

It is submitted by the complainant/owner of stolen
property that since his motorcycle has been recovered, he does
not want to pursue the case. In view of the above, he seeks
permission of the Court to compound the offence punishable under
Section 379/411/34 IPC.

Heard. File perused.

| have examined the complainant/owner of stolen
property about his voluntariness and having examined him, | am
satisfied that he is making statement voluntarily. Therefore, let his
statement to this effect be recorded separately and be sent to him
through whatsapp with direction to sign the same and send it back
to the court through whatsapp/email. Statement sent and received
back duly signed. 10 has also duly identified the
complainant/owner of stolen property and accused persons

fogine ;

R

s

. .



F through VC. =
‘,

File

e Senfzﬁsed. Peru_sal of the file reveals that accused

e S ace the tn_al for the offence punishable under

e 4 lPC which are compoundable within the
e of Code of Criminal Procedure, 1973 by the owner of

property  stolen. Therefore, in view of s

complainant/owner e g

of stolen property, offenc
; e stands
compounded. Consequently, accused Ajay and Rohit @ Sahil

stand acquitted of the offence punishable under Section
379/411/34 \PC.

Superdari, if any stands canceled. Case property, if

not already released, be released to the rightful owner after proper
acknowledgement.

Original documents, if any be given to rightful owner
after proper acknowledgement.

Eile be consigned to record room after due
compliance.

Copy of this order be sent to Jail

perintendent,
Tihar Jail for information.

(Babita Punj

MM-06/West District

Tis Hazari Courts/Delhi
05.10.2020



i
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physical hearing day
state vs. Rakesh

FIR No.104/16

pPS: Hari Nagar
05.10.2020

Earlier all the malers were adjourr_)ed en-bloc
pursuant to the directions issued by the Hon'ble H:gh‘Court of
Delhi from tme o time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020,. District Courls have been
directed o take up all the cases listed before them through

videoconterencing except the cases wherein evidence is 1O be
recorded.

Present: Ld. APP for State.
Ld. Counsel for accused.
Complainant in person.

Vide this order, | shall decide the bail application filed
on behalf of applicantiaccused Rakesh.

Heard. Reply perused.

After hearing Ld. Counsel for the applicant/accused
and the Ld. APP for the State and going through the contents of

the reply, 1 am of the considered view that the applicant/accused is

not entitled to the concession of reqular bail at this stage.

Allegations leveled against him are serious in nature. The case is

at primary stage of investigation and the apprehension of the
prosecution that he may influence the witness and may tamper
with evidence cannot be ruled out and co-accused is ye

t to be
arrested. Under the circumst

ances, keeping in view of the nature

of the crime alleged and the primary stage of investigation, the bail
application is dismissed.

Copy dasti to the Ld. Counsel for _the
applicant/accused.

ita Puniya)

_ -06/West District

Tis Hazari Courts/Delhi
05.10.2020



Physical hearing day
FIR No.000876/2020
PS: Hari Nagar

05.10.2020

Earlier all the matters were adjourned en-blc_Jc pursqant o
the directions issued by the Hon'ble High Court of Delhi from time 1o
time amid lock-down. Now, vide office order no.26/DHC/2020 dated
30.07.2020, District Courts have been directed 1o take up all the cases
listed before them through videoconferencing except the cases wherein
evidence is to be recorded.
Present: Ld. APP for State.

Sh. Sanjeev, Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf
of the applicant seeking release of mobile phones (J-7 Samsung next
golden colour and Redmi K20 Pro Red Flame colour) on Superdari.

Heard. Reply perused.

As per 1eply, 1O has no objection, if the mobile phones (J-
7 Samsung next golden colour and Redmi K20 Pro Red Flame
colour) are released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken
note of the decision of the Hon'ble Supreme Court in Sunderbhaij
Ambalal Desai V. State of Gujarat (A.1.R.2003 S.C.638) and Manjeet
Singh Vs. State, | am salisfied that this will be an eminently fit case
where the case properly i.e. mobile phones (J-7 Samsung next
golden colour and Redmi K20 Pro Red Flame colour) can be
released o the applicant/registered owner/rightful owner, subject 1o
execution of security bonds. Accordingly, let mobile phones (3-7
Samsung next golden colour and Redmi K20 Pro Red Flame colour)
be released o the rightful owner afler preparing detailed panchnama:
taking photographs of the mobile phones; valuation report; a security
bond etc.

The photographs of the mobile phones (J-7 Samsung
next golden colour and Redmi K20 Pro Red Flame colour) should be
aitested by the 10 and countersigned by the complainant, accused, if
any, as well as by the person 1o whom the custody is handed over.

The panchnama/photographs/ valuation report elc. be filed
along with the charge-sheet. 10 is also directed to follow the necessa
safeguards insisted in Sunderbhai Ambalal Desai Vs. State of Gujarat
& Manjeet Singh Vs, State.

The application stand disposed of accordingly

cexd Copy of this order be given dasti to the applicaht.

(Babita Punj
))‘\%% MM-06/West District

Tis Hazari Courts/Delhi
o w(ﬂ 05.10.2020




‘2R No. 901/15
P ari Nagar

21.09.2020

pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHCI2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

pProsent : Ld. APP for the state through VC.
Accused Sagar not produced from JC.
Accused Sandeep is absent.
Court is convened through VC (CI1sCO Webex) from
residence office.
File perused.
perusal of file reveals that matter is at the stage of PE. HoweVer,
since one of accused Sagar is running in JC, put up on 05.10.2020 for PE.
Notice be also issued to accused Sandeep and his counsel.

Jail Superintendent is directed to produce the accused Sagar on
the said date.

(Babita
MM-06/W/Delhi
21.09.2020




Yogesh Kumar vs. Sachin Kapoor
CT No.3766/18
, i Nagar
05.10.2020 PS: Hari Nag

recorded.
Present: None for complainant.

Sh. Pradeep Sharma, Ld. Counsel for accused
through vC.

Court is convened through VC (CISco Webex).
Heard. File perused.

At request, put up for purpose fixed on 09.02.2021.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

05.10.2020
File again taken up at the request of complainant and
his counsel.
Ld. Counsel for complainant has requested for early
hearing.

Heard.
Let court notice be issued to the acc sed and his
counsel for 14.10.2020.

(Babita lya)
MM-06/West District
Tis Hazari Courts/Delhi
05.10.2020




e g

State vs. Romil & Dharmender
FIR N0.99/2020

PS: Mundka

05.10.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 1o be

recorded.
Present: Ld. APP for State.
Both accused person are stated to be in JC.

S| Ramesh in person on behalf of 10.

It is stated by S| Ramesh that three FIRs were
registered against the accused persons at PS Mundka and the
weapons were recovered in case FIR No.101/2020, PS Mundka.
He further stated that he is the 10 of FIR No.101/2020.

Heard. File perused.
| have perused the charge sheet and the documents

annexed with the charge-sheet. It prima facie discloses
commission of offence. | take cognizance of the offence.

| am of the considered opinion that there is prima facie
sufficient material to proceed against the accused for the offences
alleged in the challan. Therefore, Jail Superintendent is directed to
produce both the accused persons through VC on 16.10.2020.

(Babita Puniya)
' MM-06/West District
Tis Hazari Courts/Delhi
05.10.2020



Physical hearing day

State vs, Romil & Dharmender

FIR No.101/2020

PS: Mundka
05.10.2020

Earlier g

30.07.2020 District Courts have been
directed 1o lake up all the cases listed before them through
VIdeoconferencmg €xcept the cases wherein evidence is to be
recorded.

Present:

Ld. APP for State.
Sl Ramesh in person,

Accused persons are stated to be in JC,

Court is convened through vcC (cisco Webex).
Heard. File perused.

Put up for consideration on 15.10.2020.

(Babita PyfKj
MM-06/West District
Tis Hazari Courts/Delhi
05.10.2020




State vs. Abdul Wahid & Ors.

FIR No.005881/2020
PS: Har MNagar

05.10.2020
Earlier all the mailers were adjourned en-bloc
pursuant to the directions issued by the Hon'bie High Court of
Delhi from tme to time amid lock-dosm. Now, vide office order
n0.26/DHC/2020 dated 20.07.2020. Disuict Couris have been
directed to take up all the cases listed before them through

videoconferencing except the Cases vherein evidence is 1o b2
recorded.

Present: Ld. APP for State.

Both accused persons are stated 10 be in JC.
Complainant through VC.

Court is convened through VC (CISCO Webex).
Heard. File perused.
Jail Superintendent is directed to produce both the
accused person through VC on 15.10.2020 failing which adverse
order shall be passed against him. /

(Babita R{f‘;@/
MM-06/WestBistrict

Tis Hazari Courts/Delhi
05.10.2020

Complainant is bound dowm for NDOH.




Physical heari
State vs. Aakash aning;oay
FIR No.83/2020
PS: Mundka

05.10.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the s i

Delhi from time to time amid Iock-gown. :g?vbl\idzlir;fig ourtdof
n_0.26/DHC/2020 dated 30.07.2020, District éourts hav: (I?)r >
directed to take up all the cases listed before them throﬁeg
videoconferencing except the cases wherein evidence is to ge

recorded.
Fresh charge-sheet received from the court of Ld. Duty MM

It be checked and registered as per rules.
Present:  Ld. APP for State.
O in person.

Accused is stated to be in JC.
Court is convened through VC (CISCO Webex).
in view of the judgment passed by Hon'ble Supreme
Court of India in the case of Nipun Sharma vs. Union of India,
Ministry of Home Affairs decided on 11.12.2018, IO has filed the
relevant documents in a sealed envelope. Be taken on record.
| have perused the charge sheet. It prima facie
s commission of offence. | take cognizance of the offence.

| am of the considered opinion that there is prima facie
e accused for the offences

disclose

sufficient material to proceed against th

alleged in the challan.
Let copy of challan be supplied to accused through

Jail Superintendent concerned.

, Put up on
proceedings/committal proceedings.

Jail Superintendent is directed to

on NDOH through VC.

15.10.2020 for further

prodyce the accused

(Bab ya)

MM-06/West District

Tis Hazari Courts/Delhi
05.10.2020



State vs. Akshay Kumar
Physical hearing day
FIR No0.120/2020

PS: Hari Nagar

05.10.2020

adjourned en-bloc
h Court of
der

Earlier all the matters were

pursuant to the directions issued by the Hon'ble Hig

Delhi from time to time amid lock-down. Now, vide office or
Courts have been

no.26/DHC/2020 dated 30.07.2020, District
efore them through

djrected to tak_e up all the cases listed b
videoconferencing except the cases wherein evidence is 10 be

recorded.
Present: Ld. APP for State.

Accused on court
Sharma.

bail alongwith counsel Sh. Tarun

Heard. File perused.
hat vide order dated

perusal of file reveals _
[ d to file the documents 1N

23.09.2020, 10 was speci
er, the 10 has not complied with the
to the 10 for

sealed envelope. HoweV
orders. Therefore, show cause notice be issued
main present in

NDOH. SHO, pPS Hari Nagar i

court on NDOH. _
put up on 09.10.2020 for further proceedings.

s also directed to ré

(Babita Pu |
MM-06/West District
Tis Hazari Courts/Delhi
05.10.2020













































